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OA 309/91

SPM & ND
Mr VR Ramachandran Nair for the applicant.

-]

Mr ‘Ajit Narayanan, ACGSC for the respondents.

Heard. Admit.

Respondents to file counter affidavit within 3 weeks
by serving copy on the applicant who may file regolnder,

if any, within 1 week thereafter.
‘List before Division Bench for final hearing on 5.4.91.

_ Since the selection test for the post of IPO is being
held in May, 1991, the question of granting interim relief
at this stage does not arise as.the case is being listed

for final hearing on -thet—dates 7 -4 9.

‘ VR 43,91
SPM & AUH

- Mr YR Ramachandran Nalr for applicant’
Mr VB Unnlraj For respondents(proxy)

«... The learned counsel for the respondents undertakes

\

to file. uDUﬂLBP affiidavit within 10 days with a copy to the

applicant, who may file rejoinder, iF\any, within a weask
thereafter. | '

.'List for final Rearing an 22.4,91
b
. 5-4-91
NVK & NI

ES

_Mre. V R Ramachandran Nair for the applicant

Mr. Ajit Narayanan ACGSC for the respondents

. ‘The respondents Were given time to file counter
affldav1t. ‘Whenthe case was taken up today for fiﬁal hearing
the respondents have nof-fiied counter affidavit. The seek
more timee. Counter affidavit is to be filed within one
month with a copy to the aopLicant who may file rejoinder if
any w1th1n two weeks Thereafter. List for final hearing on
24.6.91. |

Copy of the order be given to cowsel for the

b

2204.91

respondents by hand.
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SPM & ND
Mr. VR Ramachandran Nair for the appllcant
Mr. Ajith Narayanan for respondents

The learned counsel fof the respondents seeks some
time to file counter affidavit and undertakes to do so
_within four weeks with & copy to the learned counsel for
the applicant who may file rg¢oinder if any within two
weeks thereafter. List for final hearing on 13.8.91.

24.6.91 7 ‘
13.8.91 . SPMsAVH
Mr .Ramachandran Najir-for applicart ,
Mr.Ajith Narayanan-ACGSC

¢ . The learned counsel for the respondents wishes |

file counter affidavit. He may 4o so within four weeks
with a copy tO the learned counsel for the applicant Wwho
may f£ile rejoinder if ‘any within one week thereafter.

: List fopfinal’ hearlng on 7. 10 91. pi//
NVK & ND

None for applicant 7

Mr. Ajit Narayanan for respondents

Respondents have not filed reply. - They are

~given last opportunity to file reply within three weeN:

with a copy to the learned counsel for the applicant
who may file rejoinder if any within one week

thereafter., List for final)hearing on 12,11,91,

710,91
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8 ‘No counter has been Piled despite several

' . opportunitiss. Accordingly, list before the Bench
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